Motion for election to [25 July, 2014] Governing Council 297

1. Acopy each (in English and Hindi) of the Outcome Budget, for the year 2014-
13, in respect of the Department of Agricultural Research and Education.

[Placed in Library. See No. L.T. 565/16/14]
I.  Notification of the Ministry of Consumer Affairs, Food and Public Distribution
II. MOU between Government of India and Food Corporation of India (FCI).
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I (1) Acopyeach (in English and Hindi) of the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Consumer Affairs)
Notification No. 5.0. 1685 (E), dated the 3rd July, 2014, publishing
the Removal of (Licensing requirements, Stock limits and Movement
Restrictions) on Specified Foodstuffs (Amendment) Order, 2014, under
sub-section (6) of Section 3 of Essential CommoditiesAct, 1955.

[Placed in Library. See No. 1..T. 571/16/14]

II.  (i1) Acopyeach (in EnglishandHindi) of the Mem orandum of Understanding
between the Government of India (Ministry of Consumer Affairs, Food
and Public Distribution, Department of Food and Public Distribution)
and the Food Corporation of India (FCT), for the yvear 2014-15.

[Placed in Library. See No. 1..T. 239/16/14]

MOTION FOR ELECTION TO GOVERNING COUNCIL OF NORTH-
EASTERN INDIRA GANDHI REGIONAL INSTITUTE OF HEALTH AND
MEDICAL SCIENCES, SHILLONG

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING, THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE, AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Sir, on behalf of my colleague, Dr. Harsh Vardhan, I move the following
Motioni—

“That in pursuance of sub-rule (b) 27 of rule 3, read with sub-rule (a) of rule 4 of the
Rules of the North-Eastern Indira Gandhi Regional Institute of Health and Medical



